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Progress Report of the Joint Committee in compliance to the Hon'ble NGT order dated
13.05.2025 in O.A No. 197/2025 titled as Hemant Kumar V/s State of HP and ors.

. Background:

The present Original Application has been registered on letter of Sh. Hemant Kumar dated
09.01.2025.The Applicant has made certain allegationsregarding the operations of M/s Maa
Vaishno Stone Crusher, Village Salani Katola, P.O Sainwala,Teh. Nahan, District: Sirmour

(H.P).

The allegation of the Applicant is that “ The stone crusher is violating environmental

regulations and harassing the residents of the area. Sir,illegal activities of stone

crushers, is causing environmental pollution, in which noise pollution, air and water

pollution is increasing continuously.’ It is further alleged that this stone crusher illegal
activities of crusher are increasing day by day, in which the above crusher is also
harming government forest land and private land of villagers. In which most of them
belong to the Scheduled Castes and Scheduled Tribes. Sir, due to crushers, about 250
bighas land of people belonging to Scheduled Castes and Scheduled Tribes, which were
irrigated through Kuhl, now is on the verge of becoming barren due to the water level
and the river's deepening ,. Sir, people are not only losing government land and personal
land due to this stone crusher, but people also have to face serious diseases.”

The Hon’ble NGT vide order dated 13.05.2025 (copy of order enclosed as Annexure- 1) has

constituted a committee mentioned as below as per point No.9 of the order:-

9. “ ...Further in view of the factual averments made in the application, we also
consider due verification thereof through a Joint Committee to be necessary.
Accordingly, we constitute a Joint Committee comprising of the representatives of
Member Secretary, Central Pollution Control Board, Member Secretary, Himachal
Pradesh Pollution Control Board, Director, Department of Industries, Government of
Himachal Pradesh and District Magistrate, Sirmaur. The Joint Committee is directed to
visit the spot after giving notice to the Project Proponent, look into the grievances after
joining the applicant and representative of the Project Proponent, verify the factual

position, suggest appropriate remedial action and submit its report within six weeks. The

HPPCB will be the nodal agency for coordination and compliance...”
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2.0. Compliance of the directions of Hon'ble National Green Tribunal:

2.1. Site visit of the Joint Committee

The Deputy Commissioner Sirmaur at Nahan vide letter No.-4333 Dated 22.05.2025 directed
Regional officer, HPPCB, Regional Office, Paonta Sahib to co-ordinate with all stakeholder
departments. Copy of letter is attached herewith as Annexure-2. In compliance to the directions
of Hon'ble NGT and directions issued through aforementioned letter, joint inspection of the unit
was scheduled on 18.06.2025 at 11:00 am and same was intimated to all stakeholder
department along with complainant and owner of unit vide letter no PCB/RO Paonta/OA -
197/2025/2025 -1172-78 dated 09.06.2025. Copy of same is attached herewith as Annexure-3.

The Unit i.e Stone Crusher unit and its Mining Lease Area was inspected by the Joint
Committee on 18.06.2025. The complainant Shri Hemant Kumar was contacted on his given
mobile number but expressed his inability to accompany for Joint inspection due to
preoccupation. However, he sent his representatives to join and physically show the grievances
raised in the original application

Additional District Magistrate Sirmourat Nahan as representative of Deputy Commissioner
Nahan, Dr. Narender Sharma, Scientist F, CPCB Regional Directorate, Chandigarh as
representative of Member Secretary, CPCB, Environment Engineer HPSPCB Regional Office
Paonta Sahib as representative of Member Secretary HPSPCB and Mining Officer as
representative of Director, Department of Industries, Government of Himachal Pradesh. The
Owner of M/s Maa Vaishno Stone Crusher, representative on behalf of the complainant and
villagers were present during the joint inspection.The attendance sheet is attached as

Annexure-4.

2.2. Progress Report of the Joint Committee:

2.2.1. Legal and Operational Status of the Stone Crusher and Mining at the time of

inspection:

i.  The distance between crusher and mining lease area is approximately 600 meters.

4i.  The unit has obtained mining lease which is valid upto 03.04.2027 (Annexure-5). The

unit has obtained Environment clearance (Copy of letter enclosed as Annexure-6). The

\
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unit has obtained permanent registration (PMT) for stone crusher which is valid upto
23.03.2026 (Annexure-7). The consent issued by HPPCB vide No
CTO/BOTH/RENEWIRO/2023/9980757Dated 14.07.2023 for .

Stone and Bajri @ 39971 MT/Year is valid upto 22.08.2027 (A

mamifacturing of Sand ,
nnexure-8).

The stone c':rusher was not in operation at the time of inspection. It was informed by the
represer"ntatnve of the stone crusher that the stone crusher was not in operation due to a
mechanical breakdown and limited availability of raw material.

C'.ILCI'

However, the quantum of ___ clearly indicated that Stone Crusher is being operated

regularly. (Photograph no- 1) This was also evident from the production record shared
by the Unit.

2.2.2. Interaction with the representatives/Complainants and grievances shared with the

Joint Committee:

The Joint committee was directed by the Hon’ble NGT to look into the grievances of after joining
the applicant and representative of the Project Proponent. The Joint Committee visited the site
alongwith representatives of the complainant and the project proponent. The following
grievances were shared by the representatives of the complainant and also shown to the Joint

Committee.

The drying up of the water source/kuhl caused by the lowering of the river's water level is

impacting irrigation in the nearby villages.

Mining has led to erosion of the riverbanks, posing a potential threat to the land and
nearby structures.

Potholes formed due to mining activities are obstructing the river crossing, making it

unsafe and difficult for school children and villagers to reach the school and nearby

villages respectively.

Page 3 of 11
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2.2.3. Verification of the factual position regarding grievances shared with the Joint

Committee:

The Salani Khad is a non -perennial Khad. During the visit, it was observed that the water level

at the source was low, also there was no water downstream of M/s Maa Vaishno Stone Crusher

at the time of inspection. The surface water disappears upstream of the Stone crusher unit and

resurfaces about 700 meters down stream. The unit has provided a large rain water harvesting
tank which is used for sprinkling. Also the borewell which has been provided has approved

n capacity of 10000 liters per day from the Ground Water Board. The following

extractio
h regard to

observations were made by the Joint Committee at the time of inspection wit
grievances shared by the representatives of the stone crushers:

A kuh! was observed next to the mining site, situated at a higher elevation compared to

the water level in Salani Khurd. The kuhl was found to be dry. However, the Joint

Committee was unable to determine if the drying of the kuhl was caused by mining

activities over a period of time. The Joint Committee will deliberate on this issue further
and submit findings in the final report.
i) As per conditions of the mining lease granted to the Unit, “The lessee shall confine its

mining activities towards the central portion of the river and should always maintain a
distance from the banks. The applicant, however, should take all preventive

safe
adverse effect on

measures to prevent the river banks from erosion as well as any

private property existing in the form of private land as well as objects of public utility

existing adjoining to the banks of the river. The lessee shall be solely responsible for any
damage or compensation in lieu of the same.” During physical inspection, it was

observed that at some places mining has been done adjacent to the banks of the river.

The Joint Committee will further examine this on receipt of demarcation report from the

concerned department and suggest remedial measure including making the provisions

of crete walls along the banks of the river.
mmittee observed potholes in the river affecting the passage for crossing

“The Project Proponent will ensure that no
ee will further

bridge over

iii) The Joint Co
the river. As per conditions of EC/Mining,

potholes shall be created by the mining activities”. The Joint Committ
examine and suggest remedial measure including providing all weather
the rivulet for crossing of the villagers.
iv) As per conditions of the Environmental Clerance granted to the Unit for mining, “The
project proponent, before the start of mining operations shall install CCTV Camera on

Page4of11



ortal link .
: " tshhall be shared with the office of Director-cum-member Secretary, HPSEIAA”
ever, i ; N ) .
it o ? Joint Committee didn't observe any such arrangement made at site. The
mmittee shall also approach Director-cum-member Secretary, HPSEIAA, to

obtain f i i i
urther details of the Videos, in this regard, to examine the grievances and
suggest remedial measures.

2.2.4. i i i
2.4 (;«:mpllance of Environmental Guidelines of Stone Crushers by M/s Maa Vaishno
one Crusher, as observed by the Joint Committee.

i) Central Pollution Control Board (CPCB) has issued Environmental Guidelines for
stone crushers, to prevent/suppress fugitive dust emissions from their operation.
These guidelines also include regulatory/monitoring mechanism for stone crushing
units. A Format/Check list for SPCBs/PCCs before issuance of CTE/CTO, is also
specified in these guidelines, to ensure CTO is issued by respective SPCBs after
compliance of measures listed in the checklist by stone crushers;

i) Government of Himachal Pradesh, Department of Science, Technology &
Environment has issued Notification No. STE-E-(5)-9/2018 dated 29/06/2021after
reassessing the various parameters notified for setting up of Stone Crusher Units in
Himachal Pradesh considering the recommendations of the Expert Committee in the
NGT Matter of OA No. Expert Committee constituted by the Hon'ble National Green
Tribunal in the matter of O.A. No. 358 of 2016, titled as Bhag Singh vs. Union of
India & Ors. concemning to setting up of Stone Crusher Units close to the water
bodies and orders dated 10.07.2019, based on views and recommendations
submitted by said Hon'ble National Green Tribunal Expert . Committee in its report
submitted to the Honble National Green Tribunal on dated 19.06.2019. This

notification also includes the similar pollution control measures as listed in CPCB
Guidelines. Further, it includes additional measures to be taken by the stone

crushers in the state of Himachal Pradesh.

/ | g }
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Environmental Clearance issued t
Himachal Pradesh, also specifie
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s various conditions with rega

o Mining leases issued to Stone Crushers in

rd to air pollution

control measures to be complied with, by the stone crushers.

The factual position with regard to environmental g

installed and pollution control measure

observed by the Joint Committee is summarized in Table 1.

uidelines including dust suppression system

s taken by M/s Maa Vaishno Stone Crusher, as

Table 1: Compliance of Environmental Guidelines of Stone Crushers by M/s Maa Vaishno
Stone Crusher, as observed by the Joint Committee.

Che‘;k tHSt ‘ /| current Status of the stone
requiremer Or  crusher as on dated 18.06.2025
Sr.No. | Fugitive emissions | compliance of [ _s  observed by the joint
source Locations. Ezc:'ig::'n:ntal of commitiee: (Photographs
guidelines. attached as Annexure- 9)
Unloading area of raw | Water sprinklers | Complying.
; material, primary crusher, | installed with | The unit has Installed water
Screener, conveyors belts | adequate  designed | sprinklers. (Photograph attached
and transfer points nozzle. as Photograph No- 2)
Partially Complying.
The unit has covered one crush
Primary crushers, | GI/MS sheets on top | rusher
with shed. A part of same was
Secondary crushers, [and at least three
2 . , observed to be damaged and
Screeners and tertiary | sides completely from ded
neede t b i
crushers. the ground level ° © repaired.
(Photograph as Photograph No-
3)
Not Complying.
The representative of the Stone
, Secondary, Tertiary Dry extraction cum | Crusher informed that the
crushers and Screens bag filter followed by | procurement of same has been
cyclone initiated. The purchase order
shared by the unit is enclosed as
3 _ Annexure- 10).
Covering of Conveyor belts Covering of Conveyor | Complying

Page 6 of 11
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from node to node with a | belts Unit has covered all conveyor
thick sheet of suitable belts. (Photograph as Photograph
material No- 4)

| Flexible  Telescopic Not complying.
At discharge points chute from top of

discharge point to the
ground level

(Photograph as Photograph No-
5)

Wind breaking wall

GI/MS/brick wind
breaking wall of 3-ft
more than the highest
node of the crusher
along the periphery of

crusher

Partially Complying.

The Unit has not provided wind
breaking wall towards one side
river

adjacent to nearby

(Photograph no- 6)

Roads

Metalled/concrete
the

premises. Ramps and

roads within

the entire ground area
inside the premises

Not Complying.
Photograph No-7)

Suppression of dust within

the premises

should also be
metalled
Arrangement of
rotating water
sprinkling
) Not Complying.
system/fogger/Anti-

the
premises to suppress
dust the
premises to control
dust
suspension

smog gun in

within

emission re

The approach road leading to
stone crusher are not also not

paved.

Green belt

Plantation of 2-3 rows
of tall trees around the
periphery of crusher

Partially Complying.
The unit has carried out plantation
sides

in one row on two

Page 7 of 11
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(Photograph as Photograph No
8). However, no plantation has
been carried out by the Unit on the
side adjacent to the river.

(Photograph no -9)

Display board at the
entrance, having

name of unit, contact

10 Display board details of owner and
Not complying
address of unit, plant
capacity and date of
issue of CTE/CTO
from SPCB/PCC
CCTV/IPTZ cameras Partially C |
a ng.
installed at the aly Complying
The Unit has provided CCTV
entrance and  all c but this d 5 h
amera but this doesn’t cover the
CCTV/PTZ camera corners of the «©
11 . .. | entire area. The CCTV Camera
premises of the unit | o
) . installed by the Unit is without 30
covering entire area .
) days storage capacity .
with minimum of 30
days data storage
The water mists spray
Nozzle system shall L ) )
The unit is required to provided
be interlocked with the »
13 Spray Nozzle system .. | additional spray nozzle system to
stone crusher unit .
] control dust emission.
main energy supply
and water supply.
The crusher unit
usin GW shall
S: e oW Bore well is installed (Photograph
register eir .
Ground water usage 9 No- 10). Copy of the Permission
14 abstraction structure

with the GW authority
under HP GS

regulation and control

granted by Ground Water
authority is attached herewith.
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of development and
management ) Act,

2005

15

Washing

Sedimentation tank

plant.

In case of the effluent
form  sedimentation
tank shall be treated
and the usable raw
material such as silt

,s0il shall be reuse in

field, road
construction , brick
making etc.

Waste water is generated from pre
washing of raw material. The unit
has constructed 2 Nos of
sedimentation/settling chambers.
Further the
sedimentation tank is reused in
the washing process. (Photograph
as Photograph No- 11)

water from

However, it was observed that:
1. The Unit silt
adjacent to the river, which

has stored
may find its way into the river

during forthcoming rainy
season (Photograph no- 12)
2. Silt the

adjacent river, which may have

was observed in

been intentionally discharged
or due to accidental run-off
(Photograph no - 13)

3. Submission of the Joint Committee:

It is humbly submitted that:

s ool 9

Joint committee has collected water samples of upstream of mining lease area and

downstream of mining lease area and the results are awaited from the Regional
Laboratory of HPSPCB.

The Joint Committee was informed by HPPCB Member on 27/06/2025 that show cause
notice has been issued to the unit vide letter no 1223 dated: 23.06.2025 w.r.t non
compliances observed and further to submit compliance report. Copy is of directions
issued is attached herewith as Annexure- 11. The Joint Committee was also informed

Page 9 of 11
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by the HPPCB Member on 27/06/2025 that In compliance to the directions issued the
unit submitted action taken/compliance report. Copy of same is enclosed as Annexure-

12. However, the Joint Committee |s yet to verify the compliance within 03 days, as
claimed by the project proponent.

land and private land belonging to the local villagers by the Sto
by the complainant, the copy of same is enclosed as
directions have been issued to the concerned Tehsildar to
verify the encroachment on govt land if any. Since the dema

to take time and due to peak monsoon season underway th
violation if any shall be verifi

ne crusher unit as alleged
Annexure-13. Necessary

rcation process is expected

e report of demarcation and
ed and reported to the Hon'ble NGT subsequently. Further
no reply has been submitted by the concerned DFO. The Joint Committee shall submit
the further report on receipt of information from the concerned agencies.

Since the stone crusher was not operational at the time of inspection, therefore Air
Quality monitoring and source monitoring w.r.t emissions could not be carried out. It is

submitted that ambient air quality and noise levels be monitored once the rainy season
has passed and the crusher is in full operation.

As the mining operations are suspended in the monsoon months (01 July to 15 Sep) in
the State of HP therefore it is prayed that time may be granted to the committee to revisit

the site to re inspect the unit and carry out the monitoring when the Stone Crusher is
operational on full capacity.

In view of the above, it is humbly submitted that the above progress report of the Joint
Committee may kindly be considered by the Hon'ble NGT and taken on record. The Joint
Committee shall subrﬁit the further and final report including compliance status of the conditions

. : i the
of environmental clearance and the mining permission alongwith remedial measures, once

stone crusher and the mining come into regular operation after monsoon season.

/ ‘ Page 100of11
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The Joint Committee shall abide by further directions of Hon'ble NGT, in this matter.

-

M)y

Kulbushan Sharma
Distt. Mining Officer
District Sirmour at Nahan
Himachal Pradesh

Atul Parmar
Regional Officer

HPSPCB RO Paonta Sahib
Distt: Sirmour, HP '

@ o\\"q\v)"
Narender $harma LRV

Regional Director | District Magistrate

Scientist 'F' District Sirmour at Nahan
CPCB Regional Directorate Himachal Pradesh
Chandihgarh

Page 11 0f 11
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Item No.03

Hemant Kumar & Ors.

Annexure- 1

23 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 197/2025

Applicants
Versus

State of Himachal Pradesh & Ors. Respondents

Date of hearing: 13.05.2025

CORAM:

HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER
Applicants: None for the applicants.
ORDER
1. The applicant- Mr. Hemant Kumar and others have sent a letter

petition dated 09.01.2025 which has been treated and registered as O.A.

No. 197/2025.
s

2. The relevant part of the letter petition enumerating grievances of the

applicants is reproduced as follows:-

FINT: 3 W HIR DI ARG & deiy & Riomd

X

X X

a7 uM dad war derd, ded |, R RAR,
R By, T He o SIHAAI & HH grarial $f
[ 7 ¥vd AR g o S 137, 7 S arer, STHeR SHar],
aedier e, fran RAR, [Ro 1, &7 H R sidy € wRR 31
nfafaf & Yy & ReeEd S 9Rd gl

M/S Maa Vaishno Stone Crasher U U Aa-t e,
74 Aeferdl F T W UG 81 U8 WH 3R Tiauiig frast

P IeTH DR TG © IR & & FraRe) a1 R
T SR T
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3 72 Rt afy %m_ma_hwaugwﬁwalg
m%nnﬁmﬁ%ﬂ%ﬂﬂﬁﬁw%mwﬁ,
Fore) SRR S e & 4fR SR g a8 S Y
@ W THuE ugH @ ol Fﬂﬂﬁ@@ﬁm@i‘ﬁiﬁaﬁﬁf
SIS o1 § HeUd €1 FEIGY $IR & SR SgRE Ty
R ST @l @ Feiftd T 3 250 der & g oo g
WP & A1 A IR B ol f s urh o1 @ ok 7t
%ﬂe‘{aﬁ%wa‘rﬁiﬁiﬁ#ﬁwmm’%m@m?ﬁ?ﬁ
aﬁm@qmaﬂmmmm@mm@
D1 THHM Y@ & Sfed A B iR Ryt a7 o g
AT IS @1 g

wm%mﬂ@qmaﬁﬂﬁﬁm&i%ﬁa‘uﬁwm
3R BIAUTE Yo fpu g

3. The English Translation by the Registry of the above quoted part of

the letter petition reads as under:-

“Subject: Complaint regarding activities of illegal stone crushers.
X X

On behalf of all the villagers of Gram Panchayat Salani Katola,
Tehsil Nahan, District Sirmaur, Himachal Pradesh, village Maholia
Jamanwala, I Hemant Kumar son Shri Inder Singh, village Jaman
Wala, Post Office Sainwala, Tehsil Nine, District Sirmaur, H.P
want to complain about the activities of illegal stone crushers
located here. _

M/S Maa Vaishno Stone Crusher is located at line of Grarfn
Panchayat Salani Katola, Village Mehli. This §tone crusi_zer is
violating environmental regulations and harassing the' reszder_zts
of the area. Sir, illegal activities of stone cnfshers., Is causing
environmental pollution, in which noise. pollutlon., air and wart!er
pollution is increasing continuously. Sir, illegal activities of crus ler
are increasing day by day, in which the above crushﬁr - ab}z
harming government forest land and private land of villagers. o
which most of them belong to the Scheduled 'Castes 3
Scheduled Tribes. Sir, due to crushers, about 250 bighas I;"_b of
people belonging to Schedul¢d Castes and Scheduled Tribes,
which were irrigated through Kuhl, now is on t'he verge _Of
becoming barren due to the water level and the river's deepemn,é
Sir, people are not only losing government land and personal lan

13



due to this stone crusher, pyt people also have to face serious
diseases.

Sir, many complaints have peen registered in the local district
administration and mining department regarding the activities of
stone crusher, but the department has not taken any action in the
matter so far. Therefore, we qll villagers request you to investigate
the matter and take furthér action. So that the land of the

residents of the area can be protected and any major natural
calamity can be avoided in future.

Some docum.ents and photographs have been attached with this
letter regarding the activities of the stone crusher.”

4. Prima facie, the averments made in the application raise questions

relating to environment arising out of the implementation of the

enactments specified in Schedule I to the National Green Tribunal Act,
2010.

S. In view thereof, we consider it necessary to seek replies/responses
from (1) State of Himachal Pradesh through District Magistrate, Sirmaur,
(2) Himachal Pradesh Pollution Control -Board (HPPCB) through its
Member Secretary, (3) Director, Department of Industries, Government of
Himachal Pradesh and (4) Project Proponent-M/s Maa Vaishno Stone
Crusher located at Gram Panchayat Salani Katola, Village Mehli who are

impleaded as respondents no. 1 to 4.

6. The Registry is directed to prepare and attach memo of parties to the

application and issue notices to respondents no. 1 to 4.

7. Notice be served on respondent no.4-M/s Maa Vaishno Stone
Crusher through the District Magistrate, Sirmaur. For this purpose notice
issued to the respondent no. 4- M/s Maa Vaishno Stone Crusher be sent
to the District Magistrate, Sirmaur by E-mail for getting service of the same

effected on it and sending his report in this regard.

8. Replies/responses by resgqndcnts no. 1 to 4 be filed at least three
days before the date of hearing fixed.

) 2 B
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9 Further in view of the factual averments made in the application, we

also consider due verification thereof through a Joint Committee to be

r . : ising of the
necessary. Accordingly, we constitute a Joint Committee comprising

representatives of Member Secretary, Central Pollution Control Board,

Member Secretary, Himachal Pradesh Pollution Control Board, Director,

Department of Industries, Government of Himachal Pradesh and District

Magistrate, Sirmaur. The Joint Committee is directed to visit the spot after

giving notice to the Project Proponent, look into the grievances after joining
—

the applicant and representative of the Project Proponent, verify the factual
——

position, suggest appropriate remedial action and submit its report within

six weeks. The HPPCB will be the nodal agency for coordination and

compliance.

10. List on 02.07.2025 for further consideration.
e ———

11. A copy of this order, along with a copy of the application and

documents attached with the same, be forwarded to Member Secretary,

Central Pollution Control Board, Member Secretary, Himachal Pradesh

Pollution Control Board, Director, Department of Industries, Government
of Himachal Pradesh and District Magistrate, Sirmaur by e-mail for
requisite compliance.

12. The Registry is also directed to inform the applicant about the date

of hearing fixed and also to send VC link to them for joining the proceedings

on the next date of hearing.

Arun Kumar Tyagi, JM

o Dr. Afroz Ahmad, EM
May 13th, 2025

Original Application No. 197/2025
ag
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Annexure- 2
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No. SRM-DEV-(NGT-OA No. 197/2025)- L' 333
OFFICE OF THE DEPUTY COMMISSIONER,
DISTRICT SIRMAUR AT NAHAN, H.P.

t Aub
Dated; Nahan, the &02-05- 2025 HPS%?
To IR Date, </~ L0 1

i

' AEE| JEEDL SA [Clern %
* The Member Secretary, it - ‘—AM_____S 1

Himachal Pradesh, Pollution Control Board, ‘
Shimla (HP) Diary No. 585 o L

Subject: Original Application No. 197/2025 titled as Hemant Kumar & Ors Versuéﬂ (f,i
' “state of Himachal Pradesh &OFs. — — —— - i
Sir,

This is with reference to order dated 13-05-2025 passed by the Hon’ble
National Green Tribunal, Principal Bench, New Delhi in Original Application No. 197/2025 titled as
HemantKumar & Ors Versus State of Himachal Pradesh. As per the above mentioned order (Para -9)
the Hon’ble National Green Tribunal has passed the following direction-

9  “Further in view of the factual averment made in the application, we also
consider due verification thereof through a joint committee 10 be necessary.
Acoordingly, we constitute a joint committee comprising of the representatives of
Member Secretary, Central Pollution Control Board, Member Secretary, Himachal
Pradesh Pollution Control Board, Director, Department of Industries, Government
of Himachal Pradesh and District Magitrate, Sirmaur. The joint committee is
directed to visit the spot after giving notice to the Project Proponent, look into the
grievances after joining the applicant and representative of the Project Proponent,
verify the factual position, suggest appropriate remedial action and submit its report
within six weeks. The HPPCB will be the nodal agency for coordination and
compliance.

Being a nodal agency, you are therefore, directed to coordinate with the other
stakeholder departments and take necessary action in the matter as per the instruction contained in the
Hon’ble NGT order dated 13-05-2025. A copy of above mentioned order is also enclosed herewith for
your ready reference please.

Encl. As above

Yours faithfully,

Deputy Cofmmissioner,
District Sirmaur.(H.P)
E ndst. No.- Date:- - 05-2025

opy is forwarded to the Regional Officer, Pollution Control Board, Paonta
Sahib, District Sirmaur for information and further necessary action plepde.

Dep ommissioner,

Wbﬁ Sirmaur.(H.P)
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H.P. STATE POLLUTION CONTROL BOARD aimmcvs

Do Reglonal Office Paonta Sahip R &30 Frafery viaer wite
8 *! HIMUDA Complex, Piot no. 1-3, Shubhkhera PICH, Wile . 1-3, YR
>,/ Teh: Paonta Sahib, Distt: Sirmour, Pin-173025 1 /O Uider Aifes, foren: RReR, 173025
vrns”  Tel01704-225870. Web_https:/hppcb.nic.in/ Email: pcbropaonta2@gmail.com

No. PCB/RO Paonta/o A No. 1971202512025,/ /7 3~ 7 Dated- 7 —¢ =75 2§

To

Subject:

The Director, Department of Industries
Majitha House, Near H.P. Secretariat Chhota Shimla,
Shimla-171002, Himachal Pradesh

The Director/ Scientist 'F', CPCB,
Regional Directorate Chandigarh

0.A. No. 197/2025 titled Hemant Kumar & Ors. v/s State of H.P. & ors. before Hon'ble
NGT, Principal Bench at New Delhi.

Respected Sir,

2394-97,

This is in reference to the HPSPCB Head Office letter no. HPSPCB (LB)/O.A. No. 197/2025-
dated 22.05.2025 on the subject cited above vide which undersigned has been nominated as Nodal

Officer of HPSPCB for the Joint Inspection to be carried out by the Joint Committee. | have been further directed
to convey that the joint inspection of M/s Maa Vaishno Stone Crusher, Vill. Mehliyon, Salani Katola, Tehsil Nahan,

Distt. Sirmaur, H.P. has been scheduled on 18% June,

2025 at 11:00 AM. Therefore, itis requested to be present

for joint inspection or nominate an official for joint inspection at the aforementioned date, time and venue please.

This is submitted for kind information please.

Yours faj
rs

Atul Parmar
Nodal Officer-cum-Regional Officer
HPSPCB Regional Office Paonta Sahib

Copy to:

POLON

The Member Secretary, HPSPCB Him Parivesh, Phase-IIl, New Shimla for kind information please.
The Deputy Commissioner, Sirmaur at Nahan for information please.

The Additional District Magistrate, Sirmaur at Nahan for information please.

M/s Maa Vaishno Stone Crusher, Vill. Mehliyon, Salani Katola, Tehsil Nahan, Distt. Sirmaur, H.P.
(+91-9536909444) for information and requested to be present for joint inspection at the
aforementioned date, time and venue.

Sh. Hemant Kumar S/0 Sh. Inder Singh, Vil. Jaman Wala, P.O. Sainwala, Tehsil Nahan, Distt.
Sirmaur, H.P. (+91-821 9271329) for information and requested to be present for joint inspection at the

aforementioned date, time and venue.
AtulPa/mmr

Nodal Officer-cum-Regional Officer
HPSPCB Regional Office Paonta Sahib

O.—Q—
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Attendance Sheet of Joint inspection in the matt f O.A. No.
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I 1
§ - FORM ‘F’
(see'Rule 19)
i
FORM OF MINING LEASE FOR MINOR MINERAL
i

This indenture made this iIf‘“lrl:l:aw of ﬂ}“‘f,zmz
petween the Governor, Himachal Pradesh, acting through Director of Industries,
Himachal Pradesh (hereinafter referred to as the '‘Government' which expression shall
ere the context so admits, include the successors and assignees) of the one part and
@f all carrying on business in partnership at Village Salani Katola, P.O. Sain
Wala, Tehsil Nahan, Distt. Sirmour, H.P. under the name & style of M/s Maa Vaishno
tone Crusher (Partners S/Shri Amit Bansal, Sumit Bansal, Sanjay Kumar and Shri
Yljay Prakash Negi) (hereinafter referred to as the ‘lessees’ which expression shall
where the? context so admits, include hif heirs, azfxef-::u!:c:!:'::’l id{nﬂrisjrastar?, Ge;{msan ;i::;;ﬁ n
Sl Lo paipwrtollient WELETRC P < )
Whereas the lessees have applied to the Government in accordance with
the Himachal Pradesh Minor Mineral (Concession) Revised Rules, 1971 (hereinafter
réferred to as the said rules) for a mining lease for the collection/extraction of Sand,
one & Bajri for setting up of stone crusher over private land in respect of the lands
hereinafter described in clause (b) and has deposited with the Governmert the sum of
/(Rs. 250001-) as security. And whereas the lessee is in possession of a valid certificate of
/ aiproval and income tax clearance certificate.

”'i:l“fu-"'! , '%6? [ ;'
e -

=

1

Putaining te |




A

LAl
Re Flaigram)

061377

e S HIMACHAL
\ RADESH

Now, therefore, this deed witnesses and the parties hereto hereby agree as follows:-

(a) In consideration of the rents and royalties, covenant and agreements 1

'erainafter contained and on the part of the lessee fo be paid, |
observed and performed, the Government hereby grants and demises unto the lessee all
l’hosa mines!beds}veinsfséam's of sand, stone & paji  (hereinafter referred
'o as the 'said minor mineral’) situated, lying and being in or under the lands which are |
referred to in clause (D) together with the liberties, powers and privileges to be executed

‘or enjoyed in connection herewith which are hereinafter mentioned in part | subject to the

restrictions and conditions and 1o exercise and enjoyment of such liberties, powers and.
~ privileges which are hereinafter mentioned in Part Il and subject to other provisions of this

L

lease. y

Bl

.I (b) The area of the said lands is as follows:-

All that tract of land situated at Mauza Mohaliya Katola, Tehsil Nahan, Distt.

' sirmour H.P. bearing Kh. Nos. 141/3/2, measuring 46-12 bighas (Private land) or

' thereabouts delineated on the plan hereto annexed and bounded as follows:
e S

' ‘1‘} T N EAT On the NORR DY ..ooovnriiuimemaes
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(€)  The lessee shall htbthe premises hereby granted and demised from the

....... '.'-'.'...........day b “'}-l,,}*@ll - for further term of 15 (fifteen) years
thence next ensuing.
' PART - |
LIBERTIES, POWERS AND PRIVILEGES TO BE EXERCISED AND ENJOYED BY
THE LESSEE(S)

The following liberties, powers and privileges may be exercised and enjoyed by the
lessee subject to the other provisions of this lease:

1. To 'nniaar upon land and search for win, work etc.- Liberty and power at all times
during the term hereby demised to enter upon the said lands and to search for mine,
bore, dig, drill for win work, dress, process, convert, carry away and dispose of the
said minor minerals. . 3

2,

' To bring and use machinery, equipment.- Liberty and power for or in connection
T : with any of the purposes mentioned in this clause to erect, construct, maintain and
- §  use on or under the said lands any engine, machinery, plants, dressing floors,
' furnaces, coke ovens, brick-kilns, workshops. store-houses-bungalows, godowns

N SRUSHER
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To use water from streams, etc.- Liberty and power for or in connection with any of
the purposes mentioned in this clause but s

ubject to the rights of any existing or
future lessees and with the written permission

of the Collector to appropriate and use
water from any streams, water-course, springs or othe!

r source in or upon the said
!ands and to divert, step up or dam any such stream oOrf water course and collect or
impound any such water and to make, construct and maintain any water course,
cultivated land, village buildings or watering places for livestock of a reasonable
sup_ply of water as before accustomed nor in any way to foul or poliute any streams or
springs :

Provided that the lessee shall not interfere with navi

gation in any navigable streams
nor shall divert such streams without the previous written pe

rmission of the
Government.

{
To fell undergrowth and utilize timber and trees, etc.- Liberty and power for or in
connection with any of the purposes me

ntioned in this lease deed, to clear
undergrowth and brus

hwood. Lessee shall not fell any trees or timber standing or
found on the said lands with

out obtaining prior permission in writing from the Collector
of the District or the Chief Conservator

of Forest in case of forest areas as the case
may be. In case such permission is gran

ted. he shall pay in advance, the price of the
trees/timber to be felled to the said officer at the rates, fixed by him.

To get building and road materials, etc.- Liberty and power for or in connection with
any of the purposes, mentioned in this lease deed, to quarry and get stones, gravel
and other building and road materials and ordinary clay and to use and employ the

same and to manufacture such clay into bricks or tiles and to use such bricks, tiles but
not to sell any such material, bricks, tiles.
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l The liberties, powers ang privil -1, are subject to the following
- restrictions and subject to the oth

l No mining operations within the limit of Public Works, etc.- The lessee shall not
| carry on, or allow to be carried On any mining operations at any point within a distance

of 75 metres from any railway line, except under and in accordance with the written
'-parrnissiun of the railway admi

r nistration concerned, or bridges or 60 metres from
national highways or 50 metres from any reservoir, tank, canal, roads or other public
works or buildings or inhabited s

sites except under and in accordance with the
Vious permission of the Government. i

The railway administration or the
overnment may in granting such permission, im

E:planatlon.- For the purpose of this clause the expression * Iway administration’
all have the same meaning as it is defined to ill.ng , 1890,
‘y sub-section(4) of section 3 of that Act = 3 |
2. Rermission for surface operation in land not already ‘in use. Before ugingfor
slirface operations any land which has not already been used for s grati
lessee shall give to the Collector of the District, the Director of Indtfies
desh, and the Mining Officer, Sirmour at Nahpn two calendar hs) previous
ndtice in writing specifying the situation and the extent of land p
uged and the purpose for which the same is requi € said land shall not be so
m if objection is issued by the Collector within ths after receipt by him of
syeh notice unless the objections so stated shall ¢ to the Government, be
ulled or waived. ' N

H
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3. Not to usa the land for other purposes.- The lessee shall not cultivate or use the
h land for purposes other than those specified in the lease deed. \ !
W 4 Restriction on mechanical excavation in River or Stream Bed:- No mechanical Il,E;
tor including any other earth moving machines like
|

mining through mechanical excava

. JCB, Buldozer, Pocklin, Loaders etc. shall be carri
unless permitted by the Director of Industries under ru

Minor Minerals (Concession) Revised Rules, 1971

ed out in River or Stream Beds
le 21 of the Himachal Pradesh,

8
" PART lIl i
COVENANTS OF THE LESSEE
§ The lessee hereby covenants(s) with the Government as follows:-
1. Rate of royalty.- (a) The lessee shall pay royalty on the quantity of the said minor
mineral dispatched from the leased area in advance at the rate specified in First
i chedule. However as and the limestone is supplied by the lessee to the
: Industries other than lime-Kiln, royalty shall be paid by the lessee for limestone as
g major mineral which ever is more.
(b) Mode of determination of sale price at the pit's mouth.- The sale price of the
Y minor minerals at the pit's mouth shall be the current marked price for the mineral
of the same grade |ess —
L] 1 _ \ A
. (i)  transport charges from the mine head to the nearest rail head,
(i)  railway freight from the rail head to the market; and 4
nd other incidental expenditure not exceeding 5

(iii) estimated handling charges a
percent of the market price.

pied by him surface rent

t.- The lessee shall pay Ip
o i from time to time.

.t the rate of Rs.200/- per
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 submit a return in Form ‘G' by the 10

g:h.:du“l:t‘;‘f Lha lessee shall also pay for'uvaw:yaa'n"" ”ﬂaﬂ per Il

permits the w@:‘jmw Minerals Revised Rules, 1971 per annum, and if the lease

Bhveiniant ng of more than one minor mineral in the same area, the
may charge separate dead rent in respect of each minor mineral: ‘

Provided that the mini ' . , 1
minor minerat: ng of one minor mineral does not involve the working of another

Provided further that the lessee shall be liable to pay the dead rent or oyalty il i N

respect of each mineral, whichever be higher but not both.
Working of newly discovered | ' il
g © F ‘mineral .-If any minor mineral, not cified in the
I:;:eTtis tilsouvered in the leased area, the lessee shall report the dmw’mm '
1{'“‘0 e Government and shall not win or dispose of such minor mine | without
obtaining a lease therefor. If he fails to apply for such a lease within 6 months from

the date of discovery of the minor mineral, the Govemment or the authorised offi er

may give the lease in respect of such mineral to any other person.

To commence mining operations within two rﬁonﬂ\i and c:rry‘th"omlon,'

P;‘lopeﬂy.- Unless the Government for sufficient cause permits otherwise, the lessee
shall commence mining operation within two months, from the date of execution of

the lease and shall thereafter conduct such operations in 2 proper, skilful and ol

workman like manner.

Explanation .- For the purpose of this clause ‘Mining operation’ shall include the
erection of machinery, laying of a tramways or construction of a road in connection

with the working of the mine.

To erect and maintain Boundary Pillars etc.- The lessee shall, at his own expense, o |

erect and all times maintain and keep in good repairs boundary marks and pillars
according to the plan annexed to the lease.

Accounts.- The lessee shall keep correct accounts showing the quantity and other
particulars of all minerals obtained from the mines and the number of persons
employed therein and a complete plan of the mine and shall allow any officer
authorised by the Himachal Pradesh Government or the Central Government in that
behalf to examine at any time any accounts and records maintained by him, and shall
furnish to the Himachal Pradesh Government of the Central Government with such
information and returns as it may require. ! ; W

To allow facilities to other lessees, etc.- The lessee shall allow existing an
licensees or lease holder /contractors of any land which is comprised in or
is reached by the land, held by the lessee, reast-gnhble_fgpﬂiuﬁ for access t
To allow entry to officers - The lessee shall allow amﬁoﬁica authorised by the WP
Government and the .cant'ral"de.emmgm_ to enter upon

land comprised in the lease for the purpose of inspecting

Retums.-m lessee shall = i

b il
officer(s), specified in that form giving
_.dispatched from the leased area in 4

) .[: I_m‘meraI(S) raised
onth and its valué

'r"i, |
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(b)

1.

12.

13.

14.

15.

' |ease, the lessee shall deliver up the said lands and-

Rl o s

M

Himachal 5%7(‘11&!“{?@&“13 ﬂﬁ?".

wool

also furnish a statement givin ! R R "

g Information in Form 'H' by the 15" April eve to
tl:e Director and the other officer, specified in that lmmb!oulrdﬁ!g mqmﬂﬁh' mu’
:: b:'nnor mineral(s) obtained during last financial year, average number of regular
abourers employed (men and women separately) number of accidents.
compensation pald and number of days worked, separately. -

To strengthen and support the mines.- The lessee ind
e - _ shall strengthen and support 1o

the satisfaction of the railway administration or the State Government, as the case

may be, any part of the mine which in its opinion required such str or |

support for the safety of any rallway, bridge, national highway, resen canal,
road or any other public work or building. o Ighemy ST i

Notice for use of explosives etc. — The lessee shall immediately give to -
(i) The Chief Inspector of Mines, Government of India, Dhanbad.
(i)  The Director, Indian Bureau of Mines, Government of india, Nagpur.

L { _}"'.'. rindiag
(ii)  The District Magistrate of the District in which the mine is situated, a notice in |
writing in form 'I' as soon as ~ oy T

(@) the working in the mine extend below s'i.iﬁeriacent groun&s’.- or

(b) the depth of any open cast excavation measured from its highest to the  lowest
point reaches six metres; or ' St

(c) the number of persons employed on any day is more than 50, or

(d) any explosives are used.

Maintenance of Sanitary conditions.- The lessee shall maintain sanitary conditions
in the area held in by him under the lease. - | Nt |

To pay compensation for damage and indemnify the Government .- The lessee
shall make and pay such reasonable satisfaction and compensation for all damage,
injury or disturbance which may be done by him in exercise of the powers granted by
the lease and shall indemnify the Government against all claims which may be made
by third parties in respect of such damage, injury or disturbance.

Abiding by Rules.- The lessee shall abide by all existing Acts and Rules enforced by
the Government of India or the Himachal Pradesh Government and all such other
Acts or rules as may be enforced from time to time in respect of working of the mine
and other matters affecting safety, health and convenience of the employees of the
lessee or of the public. | _ Sy ALY ft

To report accident.- The lessee shall without delay report to the  Deputy

Commissioner of the District concerned and the 'Dirécio.r \or any other officer

authorised by him, any accident which may occur 3o i (e eased &E2.

Delivery of possession of Land and Mines on the

;ummler or sooner
determination of the lease. — At the end or sooner

eter ;,,ﬁ#ﬁhﬁ{miﬁu'mder oi the
‘mines (if any dug therein) in a
any. working @s to which the

per and workable state, save in respect of
srnment might have sanctioned aua\@ndqgmgp;@ fi






















State Level Envirmnﬂfﬂ'ﬂt Impact Assessment Aut
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5 ) Himachal Pradesh

p g J.Lé‘#"{.‘ Winistry af Environment Forest & Climate Change, Gﬂ”ﬂﬂm qu
P at Department of Environment Science & Technology,
A Paryavaran Bhawan, Near US Club, Shimla-1

P'h: 0177-265655Y9, 2659608 Fax: 2659609 1 2022
F Ne SIATHPIMING2S5612/2022 (HPSEIAA/2013/196) ST 45 Dated: 2.3 o |

‘ Mr. Manish Aggarwal
S/ Ishwar Dass Apgarwal
# 3439/11, Chotta Chowk, Nahau, Himachal Pradesh 173001

Sul: Extension of validity period of Environmental Clearance- reg.

Sir'Madam ;
This has a reference to your online application No, SIA/HP/MIN/255612/2022 for seeking
extension of validity: period of environmental clearance granted vide EC letter No HPSEmlﬂlgﬁrMﬂ:
Vaishno Stone Crusher-3600 dated 20/01/2014 for the project under Environment Impact an!
Notification, 2006. The application has been exainined as per prescribed procedure in the light of pravisions.
under the Environment Impact Assessment Notification, No. SO-1533 (F) dated 14, September 2006 on the
basis of application submitted for extension of period of validity, the SEIAA in its 58" mu:t.mgl‘féﬂ on
21072022, approved the extension of validity of the period of another 5 years or upto the date of valid mining

planwhichever is earlier with the following additional conditions:

I The terms and conditions of Environment Clearance letter shall remain same a5 imposed in EC letter. -
The implementation of Terms and Conditions shall be sole responsibility of project proponent during
extended period of EC and after the project is commissioned or made functional. I
The capital cost under CER, the activities to be specified by DEST, GOHP, The project proponent shall
tike up the matter with Director (DEST) lur this purpose within one month from issuance of this letter:
- Fhe project proponent, before start of miving operations, shall install CCTV cameras on the mining site
covering all angles of mining site including entry & exit points, These cameras shall be theft and tamper

prouf. Where electricity/power is not available solar ener y based cameras shall be installed with
adequate battery backups. Date-wise vides records w.rt, CCT Vcaniera shall be hosted & stored online
and online portal link shall be shared with the office of Director-cum-Menber Secretary, HPSEIAA

through official e-mail: dbt-hp@nic.in.

B

Lad

Endst, No. As Aboie. Dated:

Copy 10 following for further necessary action: _

I The Secretary (Environment), MoEF&CC, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi —
110003, e :

The Chairman, Cenitral Pollution Control Board, Him Parivesh Bhawan, CBD-cum-office Complex, East

Arjun Nagar, New Delhi-110032, ¥ ) _ :

{le Chairman. Himachal Pradesh State Pollution Control Board, Shimla-171009

The Director (Environment, Science & Technology) to the Gowt. of Himachal Pradesh Shimla-171001.

Adviser (IA). MOEF&CC. Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003.

0. Addwonal Pr. Chief Conservator of Forests, MoEF&CC, Regional Office, Dehradun, Clo Forest Research

Institute. P.O. New Forest, Dehradun, Uttrakhand 248006 o b

Monitoring Cell, MoEF&CC, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003

8. Record File,

o ]

Dt

P

] v, | quhuj Seeretary
State Level Environment Impact Assessment Authority,
Himachal Pradesh.

33 1|
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State Level Environment Impact Ascessment Authority
Himachal Pradesh
Ministry of Environment & Forests, Government of India
At Department of Environment , Science & Technology, Narayan Villa, Shimla-2

F. No. HPSEIAA/2013/196-Maa Vaishno Stone Crusher ~ 73 2677 Dated: g£-¢1- >¢lYy

To
\ﬁls Maa Vaishno Stone Crusher,
Village Salani Katola, PO Sainwala, Tehsil Nahar
Distt- Sirmour, H.P.

Subject: Mining of Minor Minerals (Sand, Stone &Bajri) xt Mauza Mohaliya Katola for the Stone
Crushing Unit of M/s Maa Vaishno Stone Crushe:Environmental Clearance- reg.

Sir,

This has a reference to your application No. Nil dated: 16-10-2013 seeking prior environmental
clearance for the above project under Environment Impact Assessment Notification, 2006. The proposal has
been appraised as per prescribed procedure in the light of provisions under the Environment Impact
Assessment Notification, dated 14™ September 2006 on the basis of dacuments viz; Fo:m-l and EIA/EMP by

the State Expert Appraisal Committee constituted by the competent authority in its 33" meeting held on 14-
11-2013 .

The said project involves Mining of Minor Minerals (Sand, Stone &Bajri) for the Stone
Crushing Unit having following salient features:

a. Project type : Mining of Minor Minerals (Sand, Stone &Bajri),
b. Project Location : Khasra No.141/3/2, Mauza Mohaliya Katola, Tehsil Nahan,
Distt. Sirmour, H.P.
c. Project Capacity : 16,128 TPA
d.  Mining Area ¢ 3.90 hectare
e. Solid Wastes : Silt & Clay.
. Greenery ¢ As per Mining Plan.
2. EMP costs ¢ Rs 7.7 Lakhs capital and Rs. 2.9 lakhs as recurring cost /annum.
h. Institutional : The following will be responsible for maintenance of APCDs, STP and Solid
Waste Management sites:
Mechanisms for Env.
i) Construction phase: Developer/ Project Proponent,
Protection
ii) Operational Phase: Developer/ Project Proponent.
Maa Vaishno Stene Crusher 1
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The SEIAA examined the proposal and the recommendations of the SEAC in its 18" meeting held on 9"
December 2013. The Authority observed some discrepancies in the EIA report and asked the proponent to
make necessary corrections in the EIA report as discussed and advised during the meeting. The proponents
having complied to the observations, therefore, after due consideration of the project proposal and after
considering the recommendations of the State Level Expert Appraisal Committee, the State level
Environmental Assessment Authority accords Environmental Clearance to the project as per provisions of the
EIA Notification No. S.0. 1533 dt. 14" September, 2006 of Ministry of Environment & Forests, Gol subject
to strict compliance of terms and conditions as mentioned below. The Authority reserves the right to revise,
revoke or impose additional condition at any stage.

Part-A- General Conditions:

|. “Consent to Establish™ shall be obtained from H.P. State Pollution Control Board under Water
(Prevention and Control of Pollution) Act 1974 and Air (Prevention and Control of Pollution) Act
1981.

2 Disposal of muck including excavated material during construction phase should not create any
adverse effects on the neighboring communities and be disposed off taking the necessary precautions
for general safety and health aspects of public. only in approved sites with the approval of competent
authority. The topsoil excavated during construction activities should be stored for use in plantation
flandscape development within the project site. Green belt of the adequate width and density
preferably with local species along the periphery of the plot shall be raised so as to provide protection
against particulates and noise.

Ambient noise levels should conform to residential standards both during day and night. Only limited

necessary construction should be done during night time. Fortnightly monitoring of ambient air quality

(SPM, SO, and NOx) and equivalent noise levels should be ensured during construction phase should

be closely monitored during construction phase so as to conform to the stipulated standards fixed by

the competent authority.

4 Soil and ground water samples shall be got tested from authorized agency to ascertain that there is no
threat to ground water quality by leaching of heavy metals and other toxic contaminants. Ground
water level and its quality should be monitored regularly in consultation with Central Ground Water
Authority.

5 Any hazardous waste generated during construction phase should be disposed off as per applicable
rules and norms with necessary approvals of the competent authority.

6 Diesel generator sets during construction phase should have acoustic enclosures and should conform
to Environment (Protection) Act, 1986 and Rules framed there under for air and noise emission
standards. Low sulphur diesel type should be used. The diesel required for operating DG sets shall be
stored in underground tanks and if required, clearance from Chief Controller of Explosives shall be
taken.

7 The Vehicles/equipment deployed during construction phase should be in good condition and should
conform to applicable air and noise emission standards, should have vehicle pollution check certificate
and should be operated only during non-peaking hours.

8§  Provisions shall be made for the housing of labovr within the site with al! necessary iafiasiructuie and
[acilities such as fuel for cooking, mobile toilets. safe drinking water, first aid and medical health care,
créche ete. The housing may be in the form of temporary structures to be removed after the
completion of the project and all required sanitary and hygienic measures should be taken before,
during and after the completion of project. Safe disposal of waste water and solid wastes generated
during the construction and operation phase should be ensured. Adequate steps should be taken to
prevent odour problem.

9 Boundary wall shall be constructed in such a manner as not to be obstructing the flow of storm water.
Necessary arrangement shall be made for the drainage of surrounding area. Storm water control and its
re-use for various applications as per guidelines.

10 Water demand during construction should be reduced by use of pre-mixed concrete, curing agents and
other best practices and technologies available.

w
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Permission to draw ground water shall be obtained from the competent Authority prior to
construction/ operation of the project. X
The proponent should meet perspective requirement of energy as per Energy Conservation Building
Code which is proposed to be mandatory for all air-conditioned spaces while it is aspirational for non-
air-conditioned spaces by use of appropriate thermal insulation material to fulfill requirement. Energy
conservation measures like installation of CFLs/ TFLs for the lighting the surrounding areas/ outside
areas the building should be integral part of the project design and should be in place before project
commissioning. Used CFLs/ TFLs should be properly collected and disposed off/ sent for recycling as
per the prevailing guidelines/ rules of the regulatory authority to avoid mercury contamination. Use of
solar panels may be done to the possible extent.

Regular supervision of the above and other measures for monitoring should be in place all through the
construction phase, so as to avoid disturbance to the surroundings.

Rain water harvesting for roof run-off and surface run-off, as per plan submitted should be
implemented. Before recharging the surface run off, pre treatment must be done to remove suspended
matter, oil and grease. The bore well for rainwater recharging should be kept at least 5 mtrs above the
highest ground water table.

The ground water level and its quality should be monitored regularly in consultation with Central
Ground Water Authority.

‘Iraffic congestion near the entry and exit points from the roads adjoining the proposed project site
must be avoided. Parking should be fully internalized as per norms prescribed by the Competent
Authority and no public space should be used for this purpose.

Sprinkling of water etc. be used for air pollution control during construction phase so as to avoid
disturbance to the surroundings.

The environmental safe guards contained/ given in the proposal for management of environmental
pollution should be implemented in letter and spirit.

Six monthly environment monitoring reports should be submitted to the State Environment Impact
Assessment Authority and Ministry of Environment & Forests Regional Office at Chandigarh.

In the case of any change (s) in the scope of the project, the project would require a fresh appraisal by
this Authority.

The SEIAA reserves the right to add additional safeguard measures subsequently, if found necessary.
and to take action including revoking of the environment clearance under the provisions of the
Environment (Protection) Act, 1986, to ensure effective implementation of the suggested safe guards
and measures in a time bound and satisfactory manner.

All other statutory clearances shall be obtained. as applicable by the project proponents.

These stipulations would be enforced among others under the provisions of Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act. 1981, the
Environment (Protection) Act, 1986, the Public Liability (Insurance) Act, 1991 and Environment
Impact Assessment Notification, 2006.

Environmental Clearance is subject to final order of the Hon’ble Supreme Court of India in the matter
of Goa Foundation Vs. Union of India in Writ Petition (Civil) No. 460 of 2004 as may be applicable to
this project.

Any appeal against this environmental clearance shall lic as per the relevant rules with the appropriate
Environment Appeiiate Authority.

Part-B- Special Conditions:

L

The project proponent shall carry out the mining operations as per the provisions of the Mines and
Minerals Act, 1957, provisions of Mineral Conservation and Development Rules, 1988, Standards
laid by Indian Bureau of Mines and as per the approvad Mining Plan.

The project proponent shall ensure that the mining operation does not contaminate the water resources
and obstruct the natural drainage lines in the catchment.

The project proponent shall ensure to maintain the Ambient Air Quality Standards.

The top soil cover shall be conserved and utilized for the rehabilitation of the mined arcas.
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5. The proponent shall identify high particulate matter emission areas, haulage road etc and shall provide
sprinkling devices.

6. The proponent shall submit plan/measures for checking flow of silt as well for the soil conservation.

7. If any statement made by the project proponent or by its consultant is found to be false the
permissions granted shall auto, matically stand cancelled.

8. The proponent shall implement environment management plan to mitigate the environmental impacts,
Specific safeguard measures to control PM, as well as pollution due to transportation.

9. All documents including approved working cum EMP, EIA report should be compatible with one
another in terms of the mine lease area production levels, waste generation and its management and
mining technology.

10. Impact on topography. drainage, agricultural fields, cattle fields, wildlife, water logging leading to
water borne diseases should be mitigated as far as possible.

11, Impact of the project on the water quality should be assessed and necessary safeguard measures, if any
required should be provided.

12. The proponent shall take up plantation in the buffer of mine area.

3. The proponent shall estimate quantum of solid waste generation and shall manage/dispose it

scientifically by providing proper retaining structures.

14. Before the proponent starts mining activities in the area, he shall establish ground water levei bench
wiark so as 10 moniior the ground water fevel.

15. The proponent shall ensure that no pot holes shall be created by the mining activities.

16. The proponent shall plant fast growing tree species along both the sides of approach road.

17. The proponent shall provide material to School, Temple & Panchayat works free of cost.

18. After appraisal of the proposed Environment Management Plan & costs allocations the committee
revised the EMP cost to Rs 7.7 Lakhs capital and Rs. 2.9 lakhs as recurring cost /annum and revised

EMP cost submitted by the proponent.

19. The mining operation shall be carried out strictly in between 9 AM. to 5 P.M.
v Member Secretary \\'\

State Level Environment Impact Assessment Authority
Himachal Pradesh

Endst. No. HPSEIAA/2013/ 196-Maa Vaishno Stone Crusher Dated: January, 2014
Copy to:-

1. The Secretary, Environment, Ministry of Environment & Forests, Government of India,

Paryavaran Bhawan, New Delhi 110003.

The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-office Complex,

East Arjun Nagar, New Delhi-110032.

3. The Chairman, Himachal Pradesh State Pollution Control Board, Shimla-171009.

4. The Director (Environment, Science & Technology) to the Gevernmen: of Hinacal Pradesi:
Shimiu-171002.

5. Adviser (IA), Ministry of Environment & Forests, CGO Complex, New Delhi, 110003.

6. The Chief Conservator Forests (Central), MoEF, Regional Office, Bay No.24-25, Sector 31-A,
Dakshin Marg, Chandigarh 160030

7. Monitoring Cell, Ministry of Environment & Forests, CGO Complex, New Delhi, 110003.

8. Record File. /

I

~ Member Secretary
State Level Environment Impact Assessment Authority
Himachal Pradesh.
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[{see rule 69 0 Annexure-7
Permanent Registration
Government of Himachal Pradesh
Office of State Geologist
Department of Industries
Shimla-1.

Whereas, M/s Man Vaishno Stone Crusher, Village Salani Katola, P.O.
Sainwala, Tehsil Nahan, Distriet Sirmour, Himachal Pradesh has applied for renewal of
Permanent Registration of stone crusher installed in Kh. No, 126/1, measuring 8-00 Bighas falling in
Mauza Katola, Tehsil Nahan, Distt, Sirmour, H.P. as per the provisions of the Himachal Pradesh
Minor Minerals (Concession) and Minerals (Prevention of illegal Mining, Transportation and

Storage) Rules, 2015 vide application Dated 17.02.2021.

The Permanent Registration is hereby renewed in favour of M/s Maa Vaishno Stone
Crusher, Village Salani Katola, P.O. Sainwala, Tehsil Nahan, District Sirmour, Himachal

Pradesh subject to the following conditions:-
1. The owner of the stone crusher shall observe the provisions of;,

(1) The Air (Prevention and Control of Pollution) Act, 1981 and rules framed thereunder.
(ii) The Water (Prevention and Control of Pollution) Act 1974 and rules framed thereunder.
(iii)  The Environment (Protection) Act, 1986 and rules framed thereunder.

(iv)  The Noise Pollution (Regulation and Control) Rules 2000,

2 The expansion of a stone crusher shall not be allowed unless approved by Geological Wing,
Department of Industries, Himachal Pradesh.

3. The stone crusher owner shall ensure that the, emission standards are as per the Statutes as
notified by the Government vide Notification No. STE-E(3)-17/2012 dated ‘2.9 05.2014 or

amended from time to time are adhered to.

4, The stone crusher owner shall adopt pollution control measures as per Government Notification
No. STE-E(3)-17/2012 dated 29.05.2014 or as amended from time to time.

5. The stone crusher owner shall submit a return by 10" of every month to the concerned Mining
Officer, gwmg details of total quantity of minerals crushed, ele:ctnmty consumed, power
generated in case of captive power generated run crusher, fuel consumption in case of diesel run

crusher, number of labour employed and wages paid etc. .

6. Free access shall be given to the officer/official of the Geological Wing, Department of
Industries, H.P. for the verification of plant & machinery, source/supply of raw material, sale

record and stocks of raw material and finished goods.

i The stone crusher owner shall immediately report to the Deputy Commissioner and Mining .
officer of the district concerned about any accident which may take place during the course of

crushing operation resulting in serious bodily injury.

8, The stone crusher owner shall not pay wages less than the minimum wages prescribed by the
Central or State Government from time to time under the Minimum Wages Act, 1948, to the

workers employed in the crushing unit.

9. The stone crusher owner shall indemnify the State Government against the claim of the third
party.
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

HPSPCB No: Date: 14/07/2023
Industry Registration 1D: 21451 Application No : 9980757
To,

Maa Vaishno Stone Crusher

Village Salani Katola, P.O. Sainwala, Tehsil Nahan, Distt Sirmour (H.P.)
NAHAN

Sirmaur

173001

Subject: Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of "Consent to Operate’ u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and ws 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in
this Consent letter. '

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No.

CTO/BOTH/RENEW/R0/2023/9980757

Consent valid from:

01/04/2021

Consent valid upto:

22/08/2027

Certificate Type :

RENEW

Previous CTE/CTO No. & Validity :

2. Particulars of the Industry

Name & Designation of the Applicant

Maa Vaishno Stone Crusher Vijay Negi.
(PARTNER)

Address of Industrial premises

Maa Vaishno Stone Crusher,

Vitlage Salani Katola, P.O. Sainwala,
Tehsil Nahan, Distt Sirmour (H.P.),
NAHAN, Sirmaur-173001

Capital Investment of the Industry 250.0 lakhs

Category of Industry Orange

Type of Industry Minor minerals mining Projects of
Category B2 under EIA notification 2006

Scale of the Industry Micro

Office District Sirmaur

Capacity manufacture Sand, Stone and Bajri- 39971

M.T./vear in Khasra no. 126/1 measuring
&8 bighas situated in Mauja Karola. Tehsil
Nahan, Distt. Sirmaur along with River
Bed mining in lease of M/s Maa Vaishni
Stone Crusher in an area measuring 46-12
bighas in Khasra no. 141/3/2 at Mauza
Katola, Tehsil Nahan, Dist1. Sirmaur, H.P.

Raw Materials (Name with quantity per day)

“This is computer generated document from HPOCMMS™ Page 1 of
To verify this document please scan the QR Cods. ge Vol 7
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Raw Materials Quantiry Unit
Sand and Stone 39971 M.T./Year
Products (Name with quantity per day)
Principal Use
Name of Unit Quantity Intermediate
Products Product
Sand, Stone and | M.T Nil Building and
Bajri JYear 39971 Road
Construction
Details of the Effluent Treatment Plant
Type of Effluent Capacity Quantity
Septic Tank 28 KLD 1 KLD
Mode of Disposal
Description Quantity(in KLD) Method of Treatment | Method of Disposal
Domestic 0.4 Soak Pit/Septic Tank | Soak Pit/Septic Tank
Industrial Process 6 Recycled Recycle
Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.
Type No.of Capacity Type of Type of Fuel | Fuel
Boiler/'Heater Boiler/'Heater consumption
[Evaporator/l s/Evaporators rate in
ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSets/Others KL/hour or
M3 /hour
Others NA NA NA NA NA
Type of Air Pollution Control Devices installed
Equipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of ction) concentration of
installation pollution being
emitted
Covered Others Thu Jan 23 80% SPM<600
Machinery & 00:09:00 IST mg/Nm3
conveyer belts, 2014
Wind breaking
wall, Water
sprinklers,
metalled road
Sources of emissions and type of pollutants
Name and location of | Rate of emission in Concentration of Height of
the process vessel to Kg./hr pollution like SO 2, Vent/outlet/stack from
which the stack/ vent NOX,H2S,Cl, HCI ground level in meters
is attached etc. in mg/NM 3
Stone Crusher Fugitive Dust SPM<600 mg/Nm3 Nil
Emission

*This is computer generated document from HPOCMMS*®
To verify this document please scan the QR Code.
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PAWAN  Samsarsdss

PAWAN SHARMA

SHARMA Date 202307 14

17:1351 +05'30°

Approved By
Astt. Env, Engineer
( H. P. State Pollution Control Board)

Endst. No.:

Copy To:-
The Member Secretary, HPSPCB Shimla for information please.

PAWAN Digntally signed by

PAWAN SHARMA

SHARMA  Date202307.14

17:17:19 40530
Er. Pawan Sharma
Astt. Env. Engineer

For & on behalf of
( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS* Page 3of 7
To verify this document please scan the QR Code.
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iii)

iv)

a)

b)

55
TERMS AND CONDITIONS

SPECIFIC CONDITIONS

This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the projcct under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution o_fany lega! action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this ‘Renewal of Consent to Operate’.

i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

ii) The unit shall made provisions for the compliance Solid Waste Management Rules,

20!6. and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid

public nuisance.
This ‘Renewal of Consent to Operate’ is for:-

The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit,

The unit shall ensure regular operation and maintenance of Separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect 1o operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain

log book for the monthly reading / record.
CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.
The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement

of flow and for taking samples.

“This is computer generated document from HPOCMMS"
To verify this document please scan the QR Code.
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d)

g)

10.

11.

12.

13.

14.

15.

16.

I7.

56

The pollution control devi i i

: : . evices shall be interlocked with the manufacturi

"}“dUStW (if applicable) and the authorized outlet and mode of dis:)lggafrsohc:lis Ol the
Changed without the prior written permission of the Board. Unit shall el

i : n
unauthorized out-let(s) for discharging effluents from its premises. Ot use any

Solids, sludge, filter backwash or other pollutant removed from or res

. 4 ultin fro
treatment or control of waste waters shall be disposed-off in scientifj S iom

¢ manner,

?()%TDIT'DNS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,

The }mit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish® and shall follow standards laid down from time to time.

For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification.

The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within

premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling area and from handling,
transportation and processing of raw material & product of the industry.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring

equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge

of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This ‘Renewal of Consent to Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS

The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in

the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

“This is computer generated document from HPOCMMS" Page 5 of 7

To verify this document please scan the QR Code.
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11.

12.

13.
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The i i

pmpesrf;agfeq of thlsl Co_n'sent_d_ocs not convey any property right in either real or personal
ANy, T £ n)f" exclusive privileges, nor does it authorize any injury to private property or
Regula(‘ig:losn Ol personal rights, nor any infringement of Central, State or Local Laws or

Stone Crusher units shall compl with th isi ideli i
Governmey jan Notifieqeo ;&)é SITE_Etzspr-owsmns of guidelines notified by the State

. )-11/2012, dated 29-05-2014 (If Applicable).
Bnc}c Kiln units shal
Notification No. G

w
(E), dated-15-03-2018 and by the S

Notification No. STIf-!’:(S)-6/20]3. dated-07-03- tate Government vide

2014 (If Applicable).

Court/Government/SPCB in this regard (If Applicable).

Unit shall strictly adhere to the capacity a

¢ roved by the Industries Department/ De artment
of Tourism & Civil Aviation/an he d : parimen

y other concerned Authority (As Applicable).
The unit shall not cause any nuisance/traffic hazard in vicinity of the area.
The unit shall ensure t
property line.

The unit shall obtain and sub
Insurance Act, 199].

hat there will not be significant visible dust emissions beyond the

mit Insurance cover as required under the Public Liability

Unit shall submit all the annual/quarterly returns, as per timeline.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment

so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

SPECIAL CONDITIONS

(1) That the RCTO will be subject to final outcome ofthp CWP No. 2067/2019 titled State of
HP & Ors vs Bhag Singh & Ors pending before the Hon ble High Court of HP.

(2) That the RCTO will be subject to installation of additional measures prescribed by
Department of Environment, S&T, Govt of HP vide notification no. STE-E-(5)-9/2018 dated
29.06.2021 to adhere to emission standards and minimize impact on environment. They shall
not carry any wet process or washing of grit which is likely to enter/flow to the water body
near the crusher if the nearest water body is perennial source. This has to be verified by
concerned Tehsildar and further undertaking of same on affidavit by Project Proponent.

(3) That unit shall comply the provisions of Sr. no. 37 under Schedule-1 of EP Act, 1986

EiSRE
X
i
e
By Order

Astt. Env. Engineer

" Page 6 of 7
“This is computer generated document from HPOCMMS
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( H. P. State Pollution Control Board)
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Photographs

Maa Vaishno Stone Crusher

: 2:18
30.55265, 77.25400 (£5m)
Altitude: 403m
H733+6FJ, Nahan, Maholiya Khatola

Photograph No 1- Product Iy|ng at the stone crusher S|te |

4 -

o R ety
Latitude: 30.553127
Longitude: 77.253901
Altitude: 363.74+27.0 m
!Accuracy: 29.48 m
Time: 06-18-2025 12:41
Note: Water sprinkler Maa

Photograph No 2- Water sprlnklers
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.tliude 30 53122
Longitude: 77.253165
Elevation: 436.89+16. Om
Accuracy:13.94m |
Time: 13-0&20251251

Latitude: 30.552689

Longitude: 77.253947

Altitude: 380.47+11.6 m

Accuracy: 16.11m

Time: 06-18-2025 12:33
Note: Conveyors of Maa Vz e C

Photograph No 4- Covered conveyors
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Latitude: 30. 552689
Longitude: 77.253947

Altitude: 380.47x11.6 m
Accuracy: 16.7T1T m

Time: 06-18-2025 12:33
Note: Conveyors of Maa Vais

i 1 i

"

¥

Latitude: 30.552597 -
Longitude: 77.253861
Altitude; 371 28t17.01
Accuracy: 10.55m %
Time: 06:18-2025 12:32
Note: Wind breaking wall of

Photograph No 6 —

A
""hf'l‘.l\\(\\lMlMll“\MMl\

1\ |

L \\}"ﬂ
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hotograph No 8- Planttion along with wind braking wall.
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Altifude: 397m ;
H733+6FJ; Nahan»Maholiva Khatola

Photograph No 9- No plantati

e - ===

on on the side adjacent to the river

== =3

Photograph No 10- Borewell
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Altitude: 389m : .
H713+nFJ Nahan; Maholwa Kha r)[d

Photograph No 12- Silt stored adjacent tothe river.
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Nahan, Maholiya Khatela 5

Photograph No 13- Silt observed in theadjacent river.
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Annexure-10

ESTIN : 03AQEPG3899H1ZR Ongnal For Reciprent
TAX_INVOICE . RE STORE
VPO : HANDESRA, DISTT MOHALI (PB.)
Tel. : 8288850560
Invoice No. . 259/2025-26 Vehicle No.
Dated : 07-05-2025 Station
Place of Supply Himachal Pradesh (02) E-Way Bill No.
peverse Charge : N Short Narration
GR/RR No. : Short Narration
Transport : SELF
Billed to  ; Shipped to :
MAA VAISHNO STONE CRUSHER MAA VAISHNO STONE CRUSHER
VILLAGE- SALANI, KATOLA, PO. SAINWALA, VILLAGE- SALANI, KATOLA, PO. SAINWALA,
sirmaur, Himachal Pradesh, 173001 Sirmaur, Himachal Pradesh, 173001
GSTIN / UIN 1 02AAUFM5622L12Z GSTIN / VIN : 02AAUFM5622L1ZZ
s.N, |Description of Goods HSN/SAC Qty. {Unit price| 1GsT| IGST Amount(%)
Code Rate |Amount
1. |Gi Pipe 1" Jindal B 7306 25.00(FT 65.00]18.00 % 292.50 1,917.50
2. (0B WORK 998873 5.00|Pes. 280.00/18 00 % | 252.00 1,652.00
3. |3ob Work Threading 998873 9.00|Pcs. 100.00/18.00 %| 16200 1,062.00
4. |Ci Flench 44 7307 6.00|Pcs. 1700018 00 %| 183.60 1,203.60
5. {Pump Shower Brass 8481 15.00|Pcs. 110.00/18.00 %| 297.00 1,947.00
6. |Brass Nozal 1/2" 8466 15.00Pcs. 35.00(18 00 % 94 50 619.50
7 |4 LBO GI UNIK 73079910 1.00|Pes. 1,088.13(18.00 % | 195.87 1,284.00
8.|2.5" LBO GI UNIK 73079910 2.00|Pcs. 417.80/18.00 %| 15041 986.00
9. |Butterfly Valve 2.5 DRP 8481 1.00|Pes. 1,906.78/18.00 % | 343.22 2,250.00
10. |M.s Flanges 2.5 X 4-10mm 7307 2.00(Pcs. 195.00/18.00%| 70.20 460.20
25"*3
11. |Nut Bolt 4 Sut Mix 7318 4,00/|Pcs. 14.00{18.00%| 10.08 66.08
25"*3"
12. |Ms Flench 7307 4.00|Pcs. 85.00|18.00 % 61.20 401.20
257 3"
13. |2.5" * 12" Gi Nipple 73079910 300|Pcs. /z;;oo 18.00 % | 153.90 1,008.90
14 |Bush3* 25 7307 2.00(Pcs, 350.00{18.00 %| 126.00 826 00
15. {Rubber Jain 3" Cut 4009 4.00 12.00(18.00 % 8.64 56.64
16. |Gl REDUCER 4*3 ISI 7307 Pes. 280.00{18.00%| 50.40 330.40
17, |WELDING ELECTRODES 6013, 4.00%450 ssmlooo 1.00|Box 2,750.00{18.00 % | 495.00 3,245 00
\ / 19,316.02
Totals c/o 100.00 Units 19,316.02

IFSC CODE : PUNB0164710

Bank Details : PUNJAB NATIONAL BANK, HANDESRA, A/C NO.: 1647102100000127,

E

Terms & Conditions
E&O.
1 Goods once sold will not be taken back.

2 Interest @ 18% p.a. will be charged if the payment
15 not made with Iin the stpulated bme

3. Subject to 'MOHALT' Jurisdiction only.

Recalver's Signature ;

For PAWAN PIPE & HARDWARE STORE

Authorised Signatory




' / For ReapicTi
GSTIN : 03AQEPG3B99HIZR Ongina

1ax INvEOEE
PAWAN PIPE & HARDWARE STORE

VPO . HANDESRA, DISTT MOHAU (PB.)
Tel. ' 8288850560

Invoice No. 1 259/2025-26 vehicle No.
Dated + 07:05-2025 Station
Place of Supply : Himachal Pradesh (02) E-Way Bill No.
Reverse Charge : N Short Narration
GR/RR No. . Short Narration
Transport . SELF
Billed to @ Shipped to :
MAA VAISHNO STONE CRUSHER MAA VAISHNO STONE CRUSS(I%RSMNWALA
VILLAGE- SALANI, KATOLA, PO. SAINWALA, VILLAGE- SALANI, KATOLA, 73001 d
Sirmaur, Himachal Pradesh, 173001 Sirmaur, Himachal Pradesh, 1
GSTIN / UIN . 02AAUFMS622L12Z GSTIN / UIN . 02AAUFMS622L1ZZ
: ¢
3N, |Description of Goods HSN/SAC Qty.|unit Price| 16ST| 16ST Amount(?)
‘ Code Rate | Amount
b/d 100,00 Untts 19,316.02
Less Rounded O (-) 002
Grand Total 100.00 Units ? 19,316.00

Tax Rata Taxable Amt. IGST Amt.  Total Tax
18% 16,369 50 2,946 52 2,946 52

RupeesNineteen Thousand Three Hundred Sixteen Only

Bank Details : PUNJAB NATIONAL BANK, HANDESRA, A/C NO.: 1647102100000127,
IFSC CODE : PUNB0164710

Terms & Conditions
E&OE
1 Goods once sold wall not be taken badk.

Recelver's Signature @

2 Interest @ 18% p a will be charged If the payment
15 hot made with 1n the sbpulated time
3 Subject to ‘MOHALT' Jurisdicoon only

For PAWAN PIPE & HARDWARE STORE

Authorised Signatory

\J
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(o G3: H.P.STATE POLLUTION CONTROL BOARD - B
R REGIONAL OFFICE PAONTA SAHIB ] 01704-225870 o
e HIMUDA Complex, Plot no. 1-3, Shubhkhera (3 https //hppcb nic.in/ RS
HPSPCB Teh: Paonta Sahib, Distt: Sirmour, Pin-173025 . pcbropaonta1@gmail com g o

No.PCB/RO/Paonta/Misc stone crusher/ ID- 21451/2024-/,7,95 Dated: 9703-';53",5(

To,

M/s Maa Vaishno Stone Crusher
Village Salani Katola P.O Sainwala

Tehsil Nahan District. Sirmour (H.P)

Subject: Show cause notice under Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution) Act, 1981.

This is in reference to the joint inspection conducted by committee on 18.06.2025
in compliance to the Hon’ble NGT order dated 13.05.2025 in O.A No. 197/2025 titled as
Hemant Kumar V/s State of HP and ors.

During inspection, it has been observed that:

1. At discharge points, Flexible Telescopic chute from top of discharge points to the ground
level are inadequate

2. Metalled/concrete Ramp is broken / damaged and is required to be metalled.

3. Arrangement of rotating water sprinkling system/fogger/Anti-smog gun in the premises to
suppress dust within the premises to control dust emission re suspension is required to
be provided. '

4, CCTVIPTZ camera , CCTV/PTZ cameras installed at the entrance and all corners of the
premises of the unit covering entire area with minimum of 30 days data storage.

And whereas, the above mentioned facts tantamount to the violation of the provisions
contained in section 25 of Water (Prevention & Control of Pollution) Act, 1974 and section 21 of
Air (Prevention & Control of Pollution) Act, 1981 constituting a cognizable offence punishable
under the aforesaid Acts;

Now therefore in accordance with the provisions of above quoted laws, it is proposed to
initiate action against you in accordance with the provision of:

o Sgction 41, 43 & 44 of the Water (Prevention & Control of Pollution) Act, 1974 attracting
with fine(s) upto Rupees Ten Thousand and imprisonment upto seven years.

o Section 37 and 39 of the Air (Prevention & Control of Pollution) Act, 1981 attracting

tt;lne(s) upto Ten Thousand and imprisonment upto Seven years or both. as the case may
e.

.Now, therefore in accordance with the provision of aforementioned Act, it is
proposed to initiate action under section 33-A of Water (Prevention and Control of Pollution) Act
1974 and section 31-A of Air (Prevention and Control of Pollution) Act, 1981 which provides (a)'

_ the clo§ure. prohibition or regulation of any industry, operation or process; or (b) the stoppage or
regulation of supply of electricity, water or any other service.

o7
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However, before proceeding against you, you are hereby afforded an opportunity to
comply the provisions of aforesaid acts. You are directed to (). Cover properly all discharge
points, covered with Flexible Telescopic chute from top of discharge point to the ground level (2)
Provide metalled/concrete roads within the premises. Ramps and the entire ground area inside
the premises.(3) For control of fugitive dust emission / Suppression of dust within the
premises , install additional foggei/Anti-smog gun in the premises (4) Install CCTV/PTZ camera

+, as per CPCB guidelines .

You are also directed to show cause within 07 days after receipt of this notice either in person
or through authorized person as to why the action under the aforesaid provisions of law should
not be taken against you for failure to comply the provisions of Water Act and Air Act. Further,
you are directed to comply with above directions and submit the complete compliance report
along with supporting documents in this office within 07 days.

Please note that in the event of failure to comply with above directions the State
Board, penal and legal actions stated above shall be initiated against you and environmental
compensation shall also be imposed on you for the above-mentioned violations and non-

compliances at your risk and cost without any further intimation or notice.

Regional Officer
HPSPCB Paonta Sahib

o](
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Annexure-12 .

HP . Office Peonta Sahib
_ FIRDate Jf-4- 755 [
To. AEE| JEEl SA [Clerk| JA
Regional Officer Diary Dt. 2% ~C—2- 01
ﬂp&PCB Poanta Sahib, biary No. 774 1
94 *;2 wit

Subject: Reply to show cause Notice dated 23/06/2025 -
Respected Sir.

That we have received your show cause notice issued by your Good self
in reference of joint inspection conducted by committee on 18.06.2025.

That in reply to Points 1 t0 4 mentioned in your Show Cause Notice,
the detailed reply is as under:-

1. That in reply to Point 1 regarding Flexible Telescopic Chute at
discharge points. 1t18 submitted that every year during the rainfall
season the telescopic chutes are repaired and (if beyond repair)
new telescopic Chutes are installed. It is also submitted that some
telescopic ~ chutes needs certain  repairs and same are
repaired/installed new ones. |

_That in reply to Point 2 regarding metalled/concrete ramp it 1s
submitted that ramps and entire ground arca of the premises 18
properly concreted and if require so the repairs are done regularly
and same is also scheduled 1o be repaired in the upcoming rainy

2

season.

. That in reply to Point 3 regarding arrangement of rotating water
sprinkling systemy fogger/anti-smog gun in the premises, it 18
submitted that water rotating sprinkling system is already
‘nstalled in new condition and orders for anti-smog gun has
already been placed and same will be installed in the upcoming
rainy season.

4 That in reply to Pomt no 4 regarding CCT/PTZ camera
stallation, it is submitted that whole of the premises including

. entrance, all corners of premises of the entire area arc under the

" surveillance of CCTV cameras and they have adequate storage

capacity of at least 30days storage.

[ V%)
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71 -
That it is submitted that we are running the unit strictly in CONSONAnce
with all statutory provisions including provisions contained in Water -

(Prevention and control of Pollution) Act 1974 and Air Act. The unit 18

rules and regulations

managed and administered in consonance to all
(Prevention and- -

strictly adhering (o provisions contained in Water
control of Pollution) Act 1974 and Air Act.

“Yours Sincerely,

/ (/? C
/ YA "y 'l -

l,-"\,-v"\"'/
~\,7-\}

/

For Maa Vaishno Stone Crusher
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72 Annexure- 13

.P. STATE POLLUTION CONTROL BOARD s, W, TTRETR O

' . Regional Office Paonta Sahlb I :
%)’ HIMUDA Complex, Plot no. 1-3, Shubhkhera ! El:nqa"qiﬁqu‘.aElmf%a' ! o
Y*! Teh: Paonta Sahib, Distt: Sirmour, Pin-173025 T HBIE HISIE!SII&E'FR{ "FIIE#_ ' 1m173025
Tel: 01704-225870, Web, httos://hppcb. nic.in/ upspep  Email: pcoropaon:a[ 2 @mqumjlazn.wm

* 4PPCBI RP Paontal NGT OA 197/2025/Hemant Kumar/2025/- /2,5 Gy Dated: 23.06.2025

To

1. The Divisional Forest Officer (DFO)
Nahan, District Sirmour, Himachal Pradesh

2. The District Revenue Officer (DRO)
Nahan, District Sirmour, Himachal Pradesh

Subject: Request for Measurement of Land Area of M/s Maa Vaishno Stone Crusher along with
Mining Lease Area in Compliance with NGT Original Application No. 197/2025

Sir,

. This is in reference to the Hon'ble NGT order dated 13.05.2025 in O.A. No. 197/2025, titled Hemant

Kumar vis State of HP and Others. (copy enclosed). A joint committee has been constituted to assess
the compliance of the stone crusher operations in the area.

In the application and during the inspection, the complainant raised concern that M/s Maa Vaishno Stone
Crusher is allegedly causing harm to government forest land and private land belonging to local

villagers.

In light of the NGT's directives and the seriousness of the allegations, it is requested that this office may
be apprised about the veracity of the allegations viz — damage to forest and Govt land so that the factual
report can be presented to the Hon'ble NGT by the Joint Committee.

Therefore it is requested that a factual report in the matter as above may be submitted to this office
within three days positively, as the matter is listed for hearing on 02.07.2025.

Being a NGT matter kindly treat this matter as most urgent.

Yours' faithfully
Encl: Ala ) 4 W

% Regional Officer HPPCB cum
C Nodal Officer in the matter

20

CCTo
1. The Addl District Magistrate, Distt Sirmour for kind information please. Q
P
(% ) 61’“
Regional Officer HPPCB cum

Nodal Officer in the matter
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No. SIR.S.K(1-C)LRP-2/ 2023- 1582

Office of Deputy Commissioner, District Si
' 4 Irmaur at Nahg
: Dated:- 23 - 06-909§ e
(V)
Regional Officer,
HPSPCB, RO, Paonta Sahib, District Sirmaur (HP)

Subject:- Request for measurement of Land Area of M/s Maa Vaishno Stone
Crl.lS-hCI‘ along with Mining Lease Area in Compliance with MGT
Original Application No. 197/2025.

Sir,

This is with reference to your office letter no. HPPCB/RP Paonta/NGT
OA 197/2025/ Hemant Kumar/2025- 1228-30 dated 23-06-2025 on the subject cited above.

In this regard it is submitted that since demarcatior is a quasi-judicial
process, hence, you are requested to apply before competent authority i.e. A C 1/ 2™ Grade
concerned for the  demarcation of the land through Megh- Demarcation Portal
(http://ehimbhoomi.nic.in) after completing all codal formalities, as per instructions issued

by the Govt. vide letter No. rev(LR)EODB/2017- 16554-65 dated 05-11-2020 (copy

enclosed). Further it is submitted that it has already been conveyed vide this office even letter
no. 532 dated 28-02-2025 regarding the same process, hence it is requested to proceed as per
law without further delay in the matter, being orders of Hon’ble NGT.

Encl: As above _ Yours faithfully,

Endst. No. As above

Copy Forwarded to:- »
The Tehsildar, Tehsil Nahan, District Sirmaur HP with direction to demarcate the land in

question in letter & spirit as per Section 107 of The HP Land Revenue Act 1954 & Chapter
10 of HPLRM 1992, under intimation to this office. \

District Revenue Officer,
Distt. Sirmaur at Nahan
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. HpPCEI RP Paontal NGT OA 197/2025/Hemant KumarIZOZSI-/ﬁ)/OV,Sﬂ Dated: 23.06.2025

To
1. The Divisional Forest Officer (DFOQ)
- Nahan, District Sirmour, Himachal Pradesh

2. The District Revenue Officer (DRO)
Nahan, District Sirmour, Hlmachal Pradesh

LY

Subject: Request for Measurement of Land Area of M/s Maa Valshno Stone Crusher along with
Mining Lease Area in Compliance with NGT Original Application No. 197/2025

Sir,

. This is in reference to the Hon'ble NGT order dated 13.05.2025 in 0.A. No. 197/2025, titled Hemant
Kumar vis State of HP and Others. (copy enclosed). A joint committee has been constituted to assess
the compliance of the stone crusher operations in the area.

In the application and during the inspection, the complainant raised concern that.M/s Maa Vaishno Stone
Crusher is allegedly causing harm to government forest land and private land belonging to local
villagers. - .

In light of the NGT's directives and the s.eriousness of the allegations, it is requested th‘at‘ this office may
be apprised about the veracity of the allegations viz — damage to forest and Govt land so that the factual
report can be presented to the Hon'ble NGT by the Joint Committee. :

Therefore it is requested that a factual report in the matter as above may be submitted to this office
within three days positively, as the matter is listed for hearing on 02.07.2025 ‘

Being a NGT matter kindly treat this matter as most urgent.

Yours' faithfully

Encl: AJa ‘ Q’

rd

. AR

: % Regional Officer HPPCB cum |
CCTo : . Nod\awl O‘fﬁcer in the matter

NN
W

1. The Add! District Magistrate, Distt Sirmour for kind information please,

1,3

Regional Officer HPPGB cum
Q) C Nodal Officer in the matter

63 (¥ Scanned with OKEN Scanner



